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(e) the break"up of such empfo:yees in 
each such mill ? 

THE MINISTER OF STATE OF THE 
MINISTRY 'OF SUPPLY AND TEX
TILES (SHRI CHANDRA SHEKHAR 
SINGH): (a) According to (he fatest 
available information S 4 cotton textile 
mills are working in the City of Bombay. 

(b) 62 Cotton Textile Mills were 
workinl in the City of Bombay as on 
January J.., 1 960. 

\ 

(c) The M!iharashtra State Textile 
Corporation has informed that no mill 
has been re-stal ted by the Government of 
Maharashrra with finanCial assislance 
from the union Govt. 

(d) and .(e). Do not ahse. 

Empio)lDent to ~etrenched Fmplo)ees 
of CoHon Mills in Hombay 

4971. SHRI HUSSAIN DALWAl: 
Will the rv imster of SUPPLY AND TEX. 
TILES be pleased to slate: 

(a) the steps Go\'ernrnent propose to 
fake to give employment to cotton mill 
workers from Bombay. whict: are likely 
to be c1oc;ed an vitw of the new textile 
policy (feclared by Government; 

(b) whether Government ate aware 
that a( one stage the mill-owners of 
Bombay had expressed willingness to shift 
their mills to backward areas of Mahar
!{shtta. provided they were given permis
sion to dispose of hu~e plots of land 
occupied by their mills In the city of 
Bombay; and 

(c} \\hether Government of Mah:t. 
rash.ra had turned down their reques' to 
pul down t het incidence of laG.d v~h_ in 
Bombav w)'N¢h had reached at Jbe hililest 
rate in India? ' 

THE MINISTER OF STATS OF THE 
MINISTRY OF SUPPLY AND TEX
TILES (SHRI CHANDRA .:,HEKHAR 
SINGH): (a) If any textile mills in 
any part of the country close down tbey 
would do $0 On account of their intrinsic 
Jack of vjabiJity and not in vjew of the 
new textile, Policy. It is obvious tbat 
loss making units cannot run perpetually. 
The measures tha t Govt. proposes to ta~e 
under the new Textile Policy for the 
benefit o.f workers in such inevitable 
circumstances have been enunciated in 
the policy, which has already been laid on 
the Table of the House 

(b) Yes, Sir. 

(c) According to available information, 
these cases were not followed up by the 
parties to the point that a decision could 
be laken. 

Purchase of Raw Jute by J.e.l. 

4972. SHRI GADADHAR SAHA : 
Will the Minister of SUPPLIES AND 
1 EXTILES be pleased to state : 

(a) the volume of marketable law 
jute avaible in the mal ket and the VOlume 
percent of I aw jute dlf~ctJy purchased b; 
Jute Corpordtion of india during J 982 to 
1984 )'eur-wise. State-Wise ciDd the prices 
per qUlIltal year-wise and State. wIse; and 

(b) the prices fixed by Agricultural 
Costs and Prices Commission for the 
curren t year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX. 
TILES (SHRl CHANDRA SHEKHAR 
SINGH): (a) A statement is BiveD 
below. ,. 

(b) The minimum statutory price fot 
W .. ' Otade of raw jute in Assam ilas 
been fixed at Rs. 2151_ per quintal f6r 
tbe current jute session J 985.86 OD tbe 
basis of the recommendations ot the 
Agricultural Prieel Commiss1on. Prices 
for otber varietits and grade ~ have been 
fi.ed keeping in view the normal markc t 
differential. 




